
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 14oo i-202..\ \RC?t Dated: 15-12-2-0LI 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rajat Gupta 
S/0 Rajesh Gupta 
RIO H.No.3, Phase-IT, Housing Colony, District Udhampur 

vide notification No. t l ~ ~ dated \ o -o\-2"D2...0for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

i-

ByOrder ~ _,.,o-J'~ 
r~, ~: \S''v 
(Mohammad Yasin Beigh) 

Registrar (A~.)= 
No:515::J2..:-~'1~R§)LPDated: 15-12-202/ ~ r 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing . Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rajat Gupta, Advocate 

...... for information and necessary action. 

. r-1.V,v~ 
Registrar (Ad&..)' S ...-\ 
~/tjv 



HIGH COURT OF JAMMU & I(ASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 
'U)1· 

No: /Lt 0 I/ R.. 4 Dated: !.T/ I Y/ X> 'YJ 
' I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Umair Bin Bashir 
S/0 Bashir Ahmad Ganaie 
RIO Koil Pulwama, Mohalla Wanpora, Tehsil & District Pulwama 

vide notification No. /6 b 6 dated / ~ , 3 .lOW for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her· 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ -..o"Y' 
r~· fM \Lt f"Y ~ """"" 

7---

No: Str62-~ b!Y( f21Poated: 

(Moha d Yasin Bei~ 
Registrar (A~pt.) t r\'Y\ 

I r/r>-I <),{) :r-t , ~ to 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Umair Bin Bashir, Advocate 

...... for information and necessary action. . ,:,. ~ 

o· v~P-'~. 
Registrar (Adm;)l \._»' 

~ {P:f3~ 



~ "=' 

HIGH COURT OF JAMMU & KASHMIR AND LADAiffi 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: !L;o:>-r:J'rP!Jl:/ed: JS/! ~~ )()Jj 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. J(anika Kerni 
D/0 Ved Parkash Kerni 
RIO Indra Vihar, Patoli Janipur, Jammu 

vide notification No. \ b \ ~ dated ~t-o~-":Lo& for a period of one year 

has been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ .~J-;..~ ,.-,. \.__L' ~-y-"Y' 
(Mohammad Yasin Beigh) 

Registrar (Aji1f~) 
No: S!Sf/1-?.J/~ LjJ Dated: !sf 'Yl )();>r . ~- . ~tO\~ 
Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Kanika Kerni, Advocate 

·;;, 

...... for information and necessary action. . j, ~ 

. ~OV'~y~ 
:R1gistrar (Adlm.,, 
~/!>to\~ 



~-.--.-- ~ .~ :z-:----~--

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: IYoP !J:>tJ>Jjfi:r.ed: ts/e/ ?-o)1 · 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sanchit Gupta 
S/0 Arun Gupta 
RIO Plot No.226, Rehari Colony, Jammu 

vide notification No. r 2-1 t9 dated /(!) ' I ' 2-0l.tl for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

y 

~-~~ 
(Mohammad Yasin Beigh) 

By Order 

Registrar (Ad~ 
No:St.S?-6-fJi~/LIJoated: ts(/Y/ XJ>;, ~ ~~,Y 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Sanchit Gupta, Advocate 

. ..... for information and necessary action. 
' 

..-,' \ ,../";' ~ 
ar(A~~ 
~ ~tV 
~ z t 

~::::._. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH. 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

·N 0 T I F I CAT I ON 

No: \LtoLJ o11-o;_' IQC:n Dated: 1~~ \)-~':1-o")...l 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sarabjeet Kour 
D/0 Paramjit Singh 
RIO VPO Chohala, Tehsil R.S. Pura, District Jammu 

vide notification No. \')__p <2 dated I b- o l ~ )-o 2.o for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

s 

~~ 
(MohamrilJrO Yasin Beigh) 

By Order 

rJ. 

Regi~ar (~d~.) 
No: S\~<~;~-<641 Rc, I LP Dated: ) ~- \2-- )_o ')_\ ~-- ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Sarabjeet Kour, Advocate 

. ..... for information and necessary action. 

~
-~~ 
~jY\ 

r"). 1 lfrlY 
R~rap.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I Lf o ~of ).o)_J J R &-, Dated: I~~ I')..- :l-oll 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tushar Gupta 
S/0 T.N. Gupta 
RIO Ward No.2, C/0 T.N. Gupta Advocate, District Kathua 

vide notification No. II C\ )._ dated I b -o 1- )..o J...o for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

to 

~
' ~vl 

1 .,JV 
~. \._ .__./" \ 

By Order 

(Mohammau Yasin Beigh) 

Registrar (A~Y 
No: S: I~ 4o-9b / Rr,.,J LP Dated: I <:- \ 'L- k'2-i ~ j:> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

........_ - ~ -

President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Tushar Gupta, Advocate 

. ..... for information and necessary action. J .~ 

\ _j~-~A 
r-; . :~· tlJ,JY Y1 
Registrar (~d .) 
~<A~ :..--



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: t4 ob o+ )..o)..\ I RC:rt Dated: t(- \ )._-~ '2-l 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tania Sharma 
D/0 Omesh Kumar 
RIO Basti Prem Nagar, Badyal Brahmana, Tehsil R.S. Pura, District Jammu 

vide notification No. \ \ <61?, dated lo~o)..:b)..o for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ 

ByOrder \ ~· 
,.-,. ~~ J·J 
(Mohammad Yasin Beigh) 

Registrar (~dm.) 
No: I<: ~'I ~-bc>>,(Qc, J LP Dated: IS-\'> - 2.-o :>.-1 ~ ~ 
Copy forwarded to the:-

1. 
2. 
3. 

4. 
5. 

6. 

7. 

--.._....,_,c,, 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on. the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Tania Sharma~ Advocate 

. ..... for information and necessary action. t 

V" 
rJ. ~ :-yf 

~ rar( dm.) 

:::----



"""'-

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /yo1-j ?o>trJl(j 1r/rr / YO:Jt 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Navjout Singh 
S/0 Sr. Piyara Singh 
RIO Dharbadan Thakraie, Tehsil & District Kishtwar 
AlP Belicherana, Satwari Cantt., Jammu 

vide notification No. I b > I dated \)_-o ~ ':LD'>o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolut~/final enrollment as 

an Advocate is ordered there before. 
, . 

By Order rJ . ~()J' ~0 
(Mohammad Yasin heigh) 

Registrar (Adul.) .( 
No:.>! b()(j-1° j/0/lated: !s(;'d '>o2), ~ ~e~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Navjout Singh, Advocate 

...... for information and necessary action. 

rl• ~ -~ 
Regis~f\l:)v 
~/~~ 

g 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \Yo~ a£ 'l.D)-1 1 Rcn Dated: l ~~ \2--~:L\ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sanyam Pandoh 
S/0 Sunil Kumar Pandoh 
RIO H.No.109, New Plot near Krishna Building, Jammu 

vide notification No. \ \ S ~ dated I o-o\-J..o'J.-{)for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

q 

y-,-~~ 
(Mohammaa Yasin Befigh) 

By Order 

Registrar (~dm.) 
9--M A 

No:~ t bll~Ft 1 RCn I LP Dated: l\-1')_~ 'J-o)..) .__ V 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sanyam Pandoh, Advocate 

...... for information and necessary action. \ _ _ ~ .~ 

r-J· ~~1YYI 
Registrar {)\.dm.) 
~~ ;:::.--- . - ~ . 

·~-:~,_ -i'?"=:--~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: lit 0? tJ XJ),?Io~ed: I $tJ )() '2:1_ or . 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zaheer Abbas Khan 
S/0 Raja Mohd Abbas Khan 
RIO Degwar Maldayalan, Tehsil Haveli, District Poonch 

vide notification No. f 6 7 3 dated /6 • 3 ·. 2- 0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
,-,· \ A~~ 
(Mob~~ ~asin Beigh) 

, . Registrar ~Adrq,.f, 
111 

No: s-/6/&-'J.'-';/124/?0oated: !rfo= / '>v_"r) .J ~ JP,~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zaheer Abbas Khan, Advocate 

...... for information and necessary action. 

fo 

, ~ ~rY1 
r]. ftJ"" ~,·y 

9& tY 
~ ~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \Y \o Df ')...o2J I R<?-1 Dated: t s;:- \ ')__- )_o-:L\ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tushar Kalsotra 
S/0 Vikram Kumar 
RIO Miran sahib Road, Bishnah, W.No.l3, H.No.54, Jammu 

vide notification No. \ \ <6 LJ dated to-o\ -1-o )...a for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.·•. -··>' •. ·--;-;:~ 

~\ 

By Order ~ ~ T"'. ~,5..---l"Y 
(Moham n Beigh) 

Registrar (Adm.) 

No: SIb).[-?>I / g,c, I LP Dated: 1 ~- I 'l-- :::>.,., ?d ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary,· Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Tushar Kalsotra, Advocate 

. ..... for information and necessary action. ~ t 

~~~ 
~· -. ~,_M 
Registrar (Atlm.' l 
~ ~ 
~ 



/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

NoJ41! if "><Jn/'fiated: l_s-/t:r-;1 >0 ?:1· 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Dheeraj Kumar Raina 
S/0 Ravi-Prakash 
RIO Railway Line Patri, Bagga Marh, Tehsil R.S. Pura, District Jammu 
AlP Viii. Sardar Chak Dera Singh, District Kathua 

vide notification No. ( 7 b 6 dated 6 \ S · 'UJ ),/)for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

1J.--

~· ~ A~~ 
(Moham~~in Beigh) · 

By Order 

Registrar (Ajlm.) 
No:s-;t,:;;;..:-:>,rs/14/LPDated: 1-1/!>-J 'Y&:>-J. ~ ~o~Y 

I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Dheeraj Kumar Raina, Advocate 

. ..... for information and necessary action. \ ~ 

r~· .~IJ"'~,s-...-rvY1 
Registrar (Ad_~.) t 

~~f)~-.; 

_, __ ·I 
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I 
I 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
I 

AT JAMMU 
I 

(Exercising powers of Bali Council under Section 58 of the Advocates Act, 1961) 

! *** I 
I 
i 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I l.fl:t-J ?O?J !_40 Dated· trf;r-J MJ :Yj . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pranav Gupta 
S/0 Harsh Kumar Gupta 
RIO Village Ari, Tehsil M~mdhar, District Poonch, AlP H.No.l385, Lane 
No.5, Green Enclave, Rehari near Education Board, Jammu 

vide notification No. \ 6?>9-. dated \""2--D'??.-'2-ol-ofor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antece,dents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 
I 

an Advocate is ordered tht:ire before. 

t~ 

By Order 

__,-~~~ 
(Mohammad Yasin Beigh) 

No: sM'!:>ortti 12?/f!ated: 
j; Registrar (~IJ:Y 

J_j- I :y ~ ':YJ ~, ~&~ 
I I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 1 

President, District Ba~ Association, Poonch. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Pranav Gupta, Advocate 

. ..... for information and necessary action. . ,. ~ 

: \ oJ' ~f)--:.-:,..ytyt ,-,. \._/. J5 
Registrar (~~~·); 
~~-- ~G~ 



c,~--~-

·./ 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

-v- AT JAMMU 
:...r---· (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 14 1'?! ><>>t)~ated: !s-/n-/ ';.t)>J • 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Manisha Charak 
D/0 Shiv Kumar Singh 
RIO Rehian, Tehsil & District Samba 

vide notification No. 16 23 dated l2. 3, :).oU) for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder v ~ 
. . lY 1Y\Y ,--, ... 

(Mohammad Yasin Beigh) 

~ . Registra~Ad~) \ y 
No: S f (, 1;6 -Y-6 /~/(/Joated: g;/;'!:i 9-0 }1 • ~0 \ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Manisha Charak, Advocate 

14 

...... for information and necessary action. ~-

f ..r 
r-J· ~f7v" J5rfYYJ 

Registr.?; (t.:~~ 



.~ 

:"'!: ~~-=-------

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

'q;,_ L 'HJ 'd 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nitin Bhatti 
D/0 Nishan Singh Bhatti 
RIO 16 Khataria Kalan, Tehsil Ajanala Road, Amritsar, Punjab. 
AlP Ward No.7, House No.l3, Vijaypur, District Samba 

vide notification No. /7 2- 2-- dated /7, 3- )-D')-D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

1S 

By Order ~ ()J' k, y;, yl 
rJ· \.-/ ,,s/, 

No: S! 6~)- -s-61( /2!t/ Lfoated: 

(Mohammad Yasin Beigh) 

· Registrar (~IV~) 
frj;~l_ '}j) :y ~~ fJ,o~Y 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nitin Bhatti, Advocate 

...... for information and necessary action. \ , 

"'. \..___/.(}V'~ 
Registrar (~D\J 
~~r~v 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

. EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \Y I~ nf- ")p)...\ ( Q~ Dated: 1 <;- \:L-- 1-a2-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Poonam Kaul 
D/0 Rajinder Kaul 
RIO H.No.6, 1-C East Extension Marble Market near Sai Baba temple, 
Mattoo Colony, Trikuta Nagar, Jammu 

vide notification No. \ Db 2- dated o9- o! ~ k>2.o for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

\b 

an Advocate is ordered there before. 

_,.v~ 
(Mohammad Yasin·Beigh) 

By Order 

No: S \bS:Cl-t,s;{gu.,/ LP 
Registrar~dm.) 

Dated: l ~-I')_- 2..o :2.-1 -

Copy forwarded to the: -

1Za-Wr 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Poonam Kaul, Advocate 

. ..... for information .and necessary act~. v~ 

Registrar (j\dm.} r 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: l Y 1 f, o{ "J..e.>l..lf R<n Dated: l'r-l)...-- lo :L-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

~s.~eenal~ahajan 

D/0 ~anish ~ahajan 
RIO H.No.172, Dhakki, Sarajan, Peer ~itha, Jammu 

vide notification No.\ nl\ o dated o9 -ol- ').oJ.o for a period of one year has 

been extended. till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~~ 

By Order \ _..~ 
r-1· ~'- r5 
(Mohammad Yps~·n Beigh) 

Registrar d . ) 
9:,o.kuJ 

No: <;\t,f,t,-1-2-(RCn.fLPDated: \~-\J_- l-D)d ,_____ 

Copy .forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. ~eenal ~ahajan, Advocate 

...... for information and necessary action. ~ 
\ ~ . 

...--,. ~IY':p) ..-iV'-1 
Registrar jAdm.) 

~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \Y '3-- o.~ )..o'2.J !1<..6--J Dated:\'(- '2-~ 2-o:L\ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Pooja Sharma 
D/0 Ram Saroop Sharma 
RIO V.P.O Kangrail (Dehryan), Tehsil Bhalwal & District Jammu 

vide notification No.I o':i-1 dated I D-o kJ.-o)p for a period of one year has 

qeen extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ ~)..1 
rl· ~,5 
(Mohammad Yasin Beigh) 

Registrar (.t\.dm.) 

No: S.i&'t?.-1-~ jRG,I,! f' Dated:'l\-l:l--)-p'2J ~ fr 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Q 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Pooja Sharma, Advocate 

. ..... for information and necessary action. 

'\'b 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:. P11 ~ oJ lo')..l ,1 R &t Dated: l S- l J_- ~2...1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mehak Gupta 
D/0 Devinder Kumar Gupta 
RIO Ward No.8 House No 39, District Reasi 

vide notification No. I o'?:> 8 dated d1-o!- '2-o.Lo for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

10\ 

By Order ~ w-~ ,.--,· ~ r5---'"Y/ 
(MohammadJ Ys"n Beigh) 

Regi5ar ( dm.) 
C" c \2.__~ 

No: ~\{:,8b-'6<;(1S&tJLP Dated: 1~-,")_-~')_l 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehak Gupta, Advocate 

...... for information and necessary act~ . \ . ... ~ 

~:::Jt~. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:'l-f'qr>16~d: 1r/rr/>oYJ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sugandha Sawhney 
D/0 Kamal Sawhney 
RIO 152 AID, Gandhi Nagar, Jammu 

vide notification No. I '2-11- dated f eJ , I .')..0 ')...0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

"l-<b 

By Order r-J-~~~1 
(Mohammad Y asin Beigh) 

No: S/6 fYrCf3 fo:jc,fated: 
I 

rp RegistrariAd~,")!<Y" 
J J?-/U;2J ( ~?f~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Sugandha Sawhney, Advocate 

. ..... for information and necessary action. 

,...-, • ()v" ~ 
:;t ,o ~<~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT 
JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /LfJ-0 ;!f UJ'J.I L!Ut fj- Dated: Jsjl :r/ 'XJ%1. 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Anshika Sharma 
D/0 Anil Sharma 
RIO H.No.29-A, Opp. Anandpur Ashram, Shastri Nagar, Jammu 

vide notification No. r s ]-2.. dated (tJ I 3. '2!))..0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.2-1 

By Order 
......, . \ /'OJ' ~v-1 
(Moham'imrdYasin Beigh) 

No: S!6qLJ-ftr1J~/l!Joated: 
Registrar (A~\~y"' 

tsf;:v/ ;M>J , d£- ?P~o ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Anshika Sharma, Advocate 

...... for information and necessary action. 

rJ• ~0'1"~~ 
Registrar (~9\m·~" y 

$ ~J~ 



.:r .... :..-----

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

/Lp.-/ /!._ ').c'J7 ~~ I -/ j No: Yoated: 5 .~>-- )-'{) >7 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Anuj Sharma 
S/0 Vinod Kumar 
RIO Ward No.ll, Tehsil Hira Nagar, District Kathua 

vide notification No. 1 S' 6 s- dated te t 3- ).OlOfor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

)._2-

By Order \ ~~ 
,-,. ~ '~ 
(Mohammad Y asin Beigh) 

No: Sl?-o!- ~7-~;U>Dated: 
· Regis. trar (Ad~\. 

I6~Y/~?'7 ~ ~\~-1 
/ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Anuj Sharma, Advocate 

...... for information and necessary action. ~ 
~ / . 

n. ~OAf" ,s,..,v"Yl 
Regist~ (*'~,/ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON· 

No: J Lt ').'). 7 ?<>:I; /t;;rted: !~!'VI :Yt! >1 
I 

Provisional admissi{rhn granted under Advocates Act, 1961 in favour of 

Mr. Ajay Kumar Sareen 
S/0 Sanjeev Kumar Sareen 
RIO H.No.63, Gali Khilona, Pacca Danga, Jammu 

vide notification No. f 5 "TD dated I fJ' 3, '2-0UJ for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

"2--?::> 

By Order 

r->· VOV'#~ 
(Mohammad Yasin Beigh) 

No:S I 1-o tJ -/L; /~/ tf7oated: 

s( Registrar {~d~ \,.; 
I l:v/ ?/{}')} ; V ~e'V 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ajay Kumar Sareen, Advocate 

...... for information and necessary action. \. ~ 

r~· .·~ 1 S"fv VJ 
Registra~d$~J 

--..,;:: 



··~:.-~:..._-;-,~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ Y).. ~of :u, 1J J R~ Dated: 1 (- \ ':L- 2-.o 2.-\ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shazia Asaf 
D/0 Asaf Ali 
RIO Fountly Malhar (Lohai), Tehsil Billawar, District Kathua 

vide notification No.~\ \ ::;__% dated \D-ol-:2-ok for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL. B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

-
I 

fu.. \ 

,-J·v¥~ 
(Mohammad~ y,·n Beigh) 

By Order· 

Registrar dm.) 
No: S \ ~ 1 c;- )_J/ RG-t / LP Dated: ·1 <:- l )_- :2.-o ")_.J ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Shazia Asaf , Advocate 

...... for information and necessary action. v. . ;. ~ 
a,y'"'' 

,r->· -~:.J Registrar m.y 
~. 



~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 

)-S" 

OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1 16ated: I f 12_lf 8 ~/1 !flit I i>if >/ Yo YJ _ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vishav Sharma 
S/0 Om Parkash Sharma 
RIO Seri Mahanpur, P/O.Maheshpur, District Kathua 

vide notification No. r l b 8 dated I{), 1 · 2.0 10for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-~~~ 
(Mohammad Yasin~Beigh) 

~ Registr~r (Ad .~,( 
I /Yb-o>J , ~ IP~ No: S/7 ?-)--)_f)/ f2lt / L!Oated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vishav Sharma, Advocate 

...... for information and necessary action. 

rJ-~~~ 
Regist~ar (Ad~~~ 

w~~ 



_;,...-

._ ... --~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

. , - - -U?);/tS~d: Jsj;'Y/ ~ YJ ~ 

Provisional admissioW granted under Advocates Act, 1961 in favour of 

Ms. Soni Jadhan 
D/0 Bhari Lal 
RIO Boliyan, Tehsil Chiralla, District Doda 
AlP H.No.24, Lane No.1, Amar Colony Ban Talab, Jammu 

vide notification No.lLB 1- dated ID ·! · 20).1) for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

2-6. 

By Order \ ~~ ,..--,. ~ r~ 
(Mohammad Yasin Beigh) 

No: Sit- YJ ~ 3:r/J.27/L-{fated: 
-r4 Registra!JAdJ\I.t .( 

) l?j 1)/{J~ / .~ ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Dod a. 
CPC e-Courts High Court of J&K Srinagar for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Soni Jadhan, Advocate 

. .... .for information and necessary action. ,_ 

\ .-AoJ-~ 
?J· ~~rv>'f 
Regis$:~~V 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: II;'HJ ~ l-0)1 /o~d: Jrf;:>-- ) >o 'YJ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Saquib Farooq 
S/0 Mohd Farooq 
RIO VPO Sangaldan, Tehsil Gool District Ram ban 
AlP H.No.453, Prem Nagar, (Residency Road), Jammu 

vide notification No. ( :2.10 dated I 0 ( / . 20.2Dfor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

'}..+ 

By Order 

rj-~~~. 
(Mohammad Y asin B:l.i ) 

No: ~_r ___ f_:2>-l::6'-=....:z./.;~::vjce:~z' ~"""' ,__;; Registrar~dm ~ 
;-Ltp·uated: Is; /y--/ ~ lV 

Copy foiWarded to the: • - , .?a~ ~ tO 
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Ramban. 
Secretary Bar Council of India, New Deihl. . 

Manager, 'Government Press, Jammu for publication in the next Issue of Government Gazette. 

President, District Bar Association, Ramban. 

CPC e-courts High Court of J&K Jammu for uploading on the official Website. 

lncharge Chief Librarian, High Court Wing JammU/Srinagar for information and also keeping record of the same. 
1\IJr. Saquib Farooq, Advocate 

...... for information and necessary action. 

L ~ 
(/../'~ .........,. ; . . ')~(');).-j 

Reg~t~~!~ 

) 







HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:\ ltl-9 o* 2..-o\91 'KG! Dated: l S:- \ 2..-

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Romika Thakur 
D/0 Gian singh 
RIO Komia, Billawar, District Kathua 
AlP H.No 847 Subash Nagar, Jammu 

vide notification No. \ \ --::, dated l b- o J..o 2-o for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

(Mohammad Yas· 
Registrar 

No: I LPDated: tD \ 'L- "Lo ')__! 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. . President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Romika Thakur, Advocate 

...... for information and necessary action. \ .. 

,--, . 
(A .J 5 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shaziya Bashir 
D/0 Bashir Ahmad Karam 
RIO Habba Kadal, Kaka Road Nai Sarak, Srinagar 
AlP Madina Colony Bemina near Hyder Masjid, Srinagar 

vide notification No. 'j--q 9 dated~- o9- J..ol Cf for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: S \ 1- <6. 1--<6~ \, \Z6i I LP Dated: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

·Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shaziya Bashir, Advocate 

...... for information and necessary ac~ion. 

~· 
Registrar 
\.2-~ --



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour. of 

Ms. Ritu Verma 
D/0 Krishan Kumar Verma 
RIO Behind Degree Collge Shiv Pori, L.No.3, W.No.3, District Kathua 

vide notification No.\\?:> I dated\ b -o\- ~?.o for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order r~· v~~--1V~ 
(Mohammad Yasin Beigh) 

Regist~r (A.bm.) 
No: ~ I '+g9 -'15/ l<.Gt I LP Dated: I(, ~ 12 .. - :Lo 21 'M'.....-- r 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Ritu Verma, Advocate 

. ..... for information and necessary action. 

r>-V~ 
Registrar ( dm.) I 5 
<;2.__~ --



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Ut~3 9-0.?11o1fed: l-6/!)-/ ~'/] 
I 

Provisional admissio granted under Advocates Act, 1961 in favour of 

Mr. Mohd Shafeeq 
S/0 Abdul Razaq 
RIO Dodason Balla, Mohalla Chawatta, Tehsil Thana-Mandi, District 
Rajouri 

vide notification No. 0<2 ~ dated e>t-o\ -2-e>~for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ,.v~~}'i 
(Mohammad Yasin Beigh) 

Registrar~ (~d~.) \I 
/-6 I !?-I J-oh.. ~ ~~ y 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Shafeeq, Advocate 

...... for information and necessary action. _l ~ 

,. ~t)ill'%rYY1 
Regist~llr (A~:) 

~ .)17~~,. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** . 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Neha Sawhney 
D/0 Ramesh Chander Sawhney 
RIO 67/B, Bikram Chowk, Tehsil & District Jammu 

vide notification No. I 0 55 dated 0 ~- 0 I-2D20for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: 5 I So 6-D 9/ R GJ l LPDated: ...:.....=.---:.....::=-...;=-=;..__;. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Neha Sawhney, Advocate 

. ..... for information and necessa·ry action. • 

~~ .w~~~~~' 
r1 ·-~ '5'' y 
Registrar (Adm.) 

~--



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rukshar Ul Nissa 
D/0 Mohd Ashtaq 
RIO Gangera, Dallah, Tehsil & District Udhampur 
AlP Police Quarters W.No.06, R.S. Pura near Badyal Morh, CID office, 
Tehsil R.S.Pura, Distt. Jammu 

vide notification No. t I 2> ~ dated I o - D \ -2o2Dfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ 
'5""'v'" 

(Mohamma Yasin Beigh) 

Registrar (Adm.) 
No: 51SI 0-\f,lR~)LPoated: l6 -12.-2021 ~-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rukshar UI Nissa, Advocate ~ 

...... for information and necessary action. \ "'~ ~ , ~ 

r1. ~ 1Y~y 
Registrar (Adm.) 

~-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: li;:;>bJ W/'¥Jated: l-6/1:>-) :Jt! '>1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irfan Khan 
S/0 Jahangir Khan 
RIO Village Planger, Tehsil Thannamandi, District Rajouri 
AlP Chinore, near Masjid, District Jammu 

vide notification No. I ~41. dated lo-oJ...-2-om for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-V~~ 
.s /) I'J-?-.?> 1 ;2q I I.JI) 

No: 101 Dated: 

(Mohammad Y asin B~i ) 
Registrar (Mm~ \, 

I~ /J?- I~:>:; r ~ fJ>~V 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Irfan Khan, Advocate 

...... for information and necessary action. ~ ;_ ~ 

n· V.v-'-trvY1 
Registr~(t~Y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No)lf??-~ 'UI45'Zted: ),.-6 /!'>-/ 2-0:YJ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ashaq Hussain Mir 
S/0 Ab Razaq Mir 
RIO Dangar Pora Pulwama, Tehsil & District Pulwama 

vide notification No.~~ o dated oG- oS- 2.o'2.Dfor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder \ _ ..). ~ 
r"l . ~~~y....-Y'I 

Registra~~Adm ) V' 
No:5f67./-)l-?o/~/?3bated: lb/J;-/~:J-{. J~ vP~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, Governmen~ Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of t~e same. 
7. Mr. Ashaq Hussain Mir, Advocate 

...... for information and necessary action. ~ 

n. V&N::1 s-...-rYY\ 
Registrf (A~.~v' 

" ffp.o~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: II!? 0 Jl :>&7-b~ed: l.t. /p- I M :>1, 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Vaishali Lalotra 
D/0 Darshan Singh 
RIO Village Ratnal P/0 Kheri Tehsil Bishnah, District Jammu 

vide notification No.1(:,{; Y dated 1(:, -o:,-J..e,'2-ofor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~·V~ 
(Mohammad Yasiil Beigh) 

No: S/8 ~~-?t-/4/ ~ted: 
Registrar (Adm.~· l .; 

/-6 /t:>--/ :J.tJJ-f, ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Vaishali Lalotra, Advocate 

...... for information and necessary action. ~ 
.; , d" =vi 

n· ~ 1)rl'Y 

Regis (t£~,; 



HIGH COURT OF JAMMU & I<ASHMIR AND LADAKH 
/'--. ATJAMMU 

I 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: {,f,J ?Cj ~ ?o:>J )/{;~d: lb /I?-j Yo '1 · 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Jyotsna Ved 
D/0 Ved Paul Modeel 
RIO Basohli, Kathua AlP· Janipur Colony, H.No.887, near Gurudwara, 
Jammu 

vide notification No. \ b b 1- dated \ 1-o~- '2-o'2.o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
p 

By Order /1-V~~yYl 
(Mohammad Yasin Beigh) 

Registrar (Ad~·\ / 
;~jl?-/"Jo?J c ~~~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Jyotsna V ed, Advocate 

...... for information and necessary action. 

~-~~~ 
Registr;w (At..~..J 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:f 1ft; D ~ ~:>fia~d: /-6 J;J-/ 'UJ'YJ . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Harshni Slathia 
D/0 Ganesh Singh Slathia 
RIO Hari Nagar, Ward No.7, Tehsil & District Udhampur 

vide notification No. 1 S CJ 4 dated f FJ • '"0. 2.lJ 20 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-~~~ 
Registrar (A . ) 

8 L '.S- S;/ {q) L(Y 
No: Sl 1 Dated: 

(Mohammad Yasr· Beigh) 

/6 /!O-/ )-(} Q ~~ v 
Copy forwarded to the: - ' 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. .. 
3. Manager, Government Press, Jammu for publication in the next issu·e of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Udhampur. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Harshni Slathia, Advocate 

. ..... for information and necessary action. 

rJ- ~GV'¥vY1 
Registrar (A~.)/ 
¥~ :J-Y' 

L. 
















































































































































































































































































































































































